RAJYA SABHA [25th July, 2000]

() Docs not arise i view of the Gctthat invesuonem by the aleged share
holders has been held 10 be compuny's own unaccounricd oney,

Non-Clearauce 1o te lohadian Irrigation Project

3. SHRI RAMCIHANDRA KHUNTIA: Will the Minister of WATER
I Lbf )URCE.S he pleascd 6 stawe:

vitd whether it is a fact that the Jokadian Yrigation Project on river Kharasrota
and Bhimakund Project Anandpur Barrage in river Baitanahi could not he
implemented for the last many years beciause Government did not give the
clearance and necessary assistance; and

th) il s0, what arc the reasons for the clearance and necessury assistance no
e, given?

THE MINISTER O] WA'TLR RESOURL ES(SHRIARIUN SETHIY (a)and
sty e Government of © hrissa nas eeparted that the Jukadia Lerigation Praject
en Fver Kharastota, Bluinukund Project a5 well as Anandpur barrage on River
hanintani ore af proscrt i the strsey sl myestigation stage. As such. the
e stion of glearanze and gecessary assastanee af Geversinent ol India for
mpdemendation of thess progs 13 does e arise.

RBI§ Guiackiins fur Recovery of NPAg

+%. SHRIY. V.RAGHAVAN
SHEL J. CUITHAR VAN
Wail the Minssier o pINANDE b plosed (o wnng:
“ad whother the Rosevse Boens of Tna’e has lepmnjated any guidelines o
recover the Non Petforniiag Assaos NP amouiting 1y a whoppiag amount
ER S 000 erress ond
10} if co. th: detimh- Jherent!

T SANISTER QF FINANUCE :SHRIYASHWANT SINHA): (22 Reserve
Hank of India (RBI) iasucd gunbciaes in May 1999 fin recovery of amounts
witunding in refation to Non-Pertofmmg Assets (NTPAs) of the stall scale
ingdpsiries sector, small business including trading and personal segment and
avenouliaral Sactors. The seheme of recovery outlined in these guidelines is
vidus tf] Septegaber 30 2000, A ti=n has heen initiated by Reserve Bank of
hefia e fesue gaidehne, relaing 1o neeovery of vuisianding amounts in NPAs
ooty all secters

A )



